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LEfilSLATIVE DEPARTMENT. 
We, the under8igned, Members of the Select Committee bo which the Bill to provide for the 

l. Paper No. I. constitution of Bar Councils in British India and 
2. PaIJeI" No. lI. for other purpo~ was referred, have considered 
3. Pa~r No. III. the Bill and the papers noted in the margin, and 
... Paper No. 1\'. have now the honour to submit this our Report, 

with the Bill as amended by us annexed thereto. 
2. We have made a large number of alterations in the Bill, but we have not radically altered 

its scope in view of the fact that, although many of the opinions recein~d are in favour of the 
conferment of much wider powers upon Bar Councils, many others, including Borne of great 
weight, reveal considerable opposition to the innovations already proposed. In these circum-
stances, we think it would be unwise to depart from the present scheme of the Bill as a more or 
less tentative measure which is intended to be the first step towards the unification and eventual 
autonomy of the legal profession. With these preliminary relllark!. we now proceed to refer in 
detail to the more important alllendlllent~ which We han:! llIade. 

Cklu.,e 1.-W e wish to record a suggestion that the Local Goyernment of the United Pro-
,inceR and the Chief Judge of the Chief Court of Oudh might well be consulted as to the 
desirability of applying the provisions of the Act to that Court. 

Clau.se 4.-\r e think it desirable to indicate clearly that J uugei' of the High Court may be 
represented on the Bar Council, and have pro,;ded that two out of the four persons nominated 
by the Court may be Judges. 

Sub-claruc (3) of this clause was intended to pro\;de for the representation on the Bar Council 
of advocates entitled to practise on the Original Side of the two High Court.6 to which it refers, 
and more especially for the representation of the barrister element among them, an element 
which will no doubt tend to diminish with the course of time. We have accordingly provided 
definitely that at least one-half of the representation of Original Side advocates on the Bar .... 
Councils of these two High Courts shall be Barristers. 

We think it is essential, in view of the status of the Advocates·General in the presidency-
toWD8, that they should be made ex-officio Chairmen of the Bar Councils to which they respec-
tively belong. 

ClaUSt 6.-The matteTM to be dealt with by rules made under this clause are, we think, 
matt-ers which should ordinarily be dealt with by the Bar Councils themselves. We have 
accordingly provided that the rules should be made only in the first instance by the High Court 
and thereafter by the Bar Council with the pre\·ious sanction of the High Court. This 
involves the omission of sub-clause (e) of clause 7, which in the Bill as introduced was not 
altogether consistent with the provisions of clause 6. 

ClaUSt S.-We have, in the first place, omitt-ed the last part of the proviso to sub-clause (1) 
. of this clause, 8.8 we are of opinion that it ,,·ould not be possible to hold that a person appearing, 

pleading or acting on his own behalf or by his recognized agent could be held to be " practising". 
We are Illso of opinion that the objection to sub-clause (2) which ha.s been raised by several 

High Courts, namely, that the preparation and maintenance of the roll of advocates should be 
entrusted to the High Court instead of to the Bar Council, is well founded. We have accordingly 
provided for the maintenance of the roll by the High Court and for the maintenance of a copy of 
it by the Bar Council, principalJy in order that the election roll of persons entitled to elect mem-
bers to the Bar Council may be kept up to date. In order to enable this to be done we lay upon 
the High Court the duty of furnishing a copy of the roll to t.he Bar Council and of communicat-
ing to it alJ alterations and additions as they are made. 

Objection has been taken to the pro,;sion for the imposition of a fee in respect of enrolment 
of pt'rsons who are advocates, nkils or pleaders of the High Court at the time when the provi-
siollJ! of the Act come into force in respect thereof. We think that, if only for the purpose of start-
ing the Bar Council in funds, some nominal fee should be payable by such persons and we have 
fixed this at the sum of Rs. 10. In cases of new entrants the fee payable will be that prescribed 
by rules made by the Bar Council under the next following clause. We desire to point out that 
persons who ha,·e once been enrolled in a High Court as ad"ocates, va].;!s or pleaders will not, 
in view of the pro"isions of Article 30 in Schedule I to the Indian Stamp Act, 1899, be required to 
pay stamp duty again in respect of their en.rolment under this Act. 

We ha,·e added to this clause two sub-clauses providing respectively for the seniority of 
advocates inter 8t and their respective rights of pre-audience. Sub-clause (4) as drafted by tis 
enables the High Court in individual ~se8 to grant precedence to an advocate out of the order 
of his seniority. We think a provision of this kind might be used to the advantage not only of a 
r.iDg cd &uCCEOiful, hut .100 of. senior emd lCD& ~wecuoful. ad. .... ~tc. 

Finally, in view of lome of the opinions received, we consider it desirable to point out that 
clause 1 Co!) of the Bill is designed to enable th.e various provisions of the Bill to be brought into 
1D11LD 
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force on different datE's alld thus to pren~nt tht: possibility of any p€'riod internning between the 
operation of the prohibition contailled in bllb-clau;,e (1) of clOll:'C 8 :lnd the preparation of the 
new roll. 

Cluu.-l' 9.-0Ljectiolll' wen- rni~ed tn the prO\'i,ions IIf :<uh·e\nl1s(- (4) of tLi!> clau!'!: in the 
Bill a~ introU\Il't:u which was intenclt:"11 lllert'\Y to presern tLe e~i..:tjng pmYt:"r~ of the CI,artered 
High Courts uurlt:r their Ldtels PateL! to regulate tIlt" ll\l\lIbl-It; of aUllli~sions and to refuse 
admissioll to indi\;duals at their discretion. As, howe\"er, no High Court has, we belic\"e, 
attempted to restrict in any wa~' the llumbers of ne"- entrants, we think a pro\"ision enaeling 
them to do 80 is unnecessary. But we do consider it essentiAl that the High COUlt bhould 
haYe power to refuse admissioll to any penon otheI\\;se qualified if it considers that he would 
be Oll other groulldt! all lWdesirublt:' addition to the Bar, and Lan made proyision nccOldingly 
by means of a pro\;so to sub-clause (1). 

We hale added a new !lub-clause (4) to this claut;e to Illt:'et a criticism advanct:d br the 
High Court of Judicature at Bombay that under the Bill as introduced, the powers of the High 
Court in respect of aumissions to the Original Side were not sufficiently defined. The new 
8ub-claU&e is intended to make it clear that the powers of the High Courts at Calcutta and 
Bombay to regulate absolutely the qualifications for admi~sion to practise on the Original 
Side will remain unimpaired. 

Glauu 1O.-lt has been pointed out that the expression" unprofessional conduct" does 
not cm-er the whole range of cases in which it may be necessary 1.0 take disciplinary action 
against ad"ocates, and we ha\"e made some drafting alterations in this clause to meet this 
point. 

Some misunderstanding appears t<l have arisen as to the object of prm;ding for a refeIence 
of Case8 of misconduct to Subordinate Courts. Such a pronsion is necessary as a Tribunal of the 
Bar Council will not in all cases be in a position to inquire satisfactorily into matters which 
have occurred in the mofussil. We think that the allocation of inquiries between Subordinate 
Courts and the Bar Council must be left to the discretion of the High Court, but we han pro-
vided that the High Courts shall be bound to consult the Bar Council in any ca8e before 
referring it to 8uch a Court; and we have further pro\;ded thnt Courts to which such reference _, 
may be made 8hall be the Courts of 'District Judges. 

We have omitted the puni8hment of fine for which the Bill originally provided. 
Glause l2.-The alterations which we have made in this clause provide, firstly, that the 

Advocate-General shall have notice of, and shall be entitled to appear at the hearing of, eYery 
case before the High Court, whether the inquiry has been made by a Tribunal of the Bar 
Councilor by a District Court, and, 8econdly, that the High Court shall have the power to 
renew its orders. This power will enable it to accept a belated apology, if it thinks fit, and 
remit or reduce the punishment. --

Glawe l.l-We hale added a proviso to sub-clause (1) to give effect to a suggestion made 
by the High Court of Judicature at Bombay that the Tribunal should not have unrestIicted 
power to enforce the attendance of judicial officers, a power which might result in dislocation 
of judicial business and inconvenience to the public. We, therefore, require the Tribunal to obtain 
the previous sanction of the High Court or of the Local GoYernment, as the case may be, before 
issuing a 8ummons to the presiding officer of any Court. 

We have further thought it ad\;sable to make definite pro,;sion as to the manner in which 
Tribunals may be enabled t<l utilise the powers conferred by this section_ 

Glaule 1.J.-We think the provi8ions of the Bill as introduced were somewhat too stringent 
in refusing to allow an ath-ocate of one High Court to appear before another unless rules had 
been made by the latter Court or by the Bar Council, ~here such exists, re~ating the con~tio~ 
of 8uch appt:arances. We th~ it reasonable to .~ve adv~ates the nght of appeanng m 
another High Court unconditIOnally unl~ss conditions are Impo~e? by such rules, and we 
have re-drafted the clause accordingly. "e have also made an addition to sub-clauae (1) to 
prolide for certain cases which ha ve bee~ brous:ht to our notice ~ which legal practiti?ners are at 
present entitled to appear before certain public officers or bodies not legally authonsed to take 
evidence. 

GlalUe 15.-We ha\-e given effect to a suggestion that pro,ision should be made.for rules 
to regulate the innstment and ge~eral management of the f~nds of the Bar Council. ~ e 
have &180 added a clause which WIll enable rules to be made In respect of other matters which 
experience may reveal as requiring regulation. 
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OwtUe 17.-We have inserted this clause in the usual form to proyide' indemnity for OOM-
fide action taken by Bar Councils and Committees, Tribunals and membeIl! of Bar Councils. 

s. The Bill was published in the Gazette of India, dated the 2nd January, 1926. 
4. We think that the Bill has not been 80 altered as to require re-publication, and we re-

commend that it be passed as now amended. 

The 17IA Augwt 1926. 

• Sabjtd to minute of diMen~ 

A. P. MUDDIMAN. 

L. GRAHAM. 

K. AffiIED.· 

T. RANGACHARIAR. * 
RAJ XA.RAL~.* 

MD. YARUB. 

K. C. ~TEOGY.* 

H. S. GOUR.· 

S. C. GROSE.· 

P. S. SIV ASWAMY AIYER.* 



MIKUTES OF DISSEXT. 

. This ~easure is wl~lcomed by me as ~ modest beginning, but there are two pointe in the 
Bill on whIch I should record a separate DllDute. One of them is most important. . 

The Government of India ha.e accepted the recommendations of the Bar Committee in 
respect of the following mattel'!! :-

(4) The idea.l.to be kept in vie~ should be the disappearance of different grades of legal 
practIoOnel'!! so that ultImately there may be a single grade entitled to appear 
10 all courts. At present the largest degree of unification po8,~ible should be 
effected. 

(b) In all High Courts a single grade of practitioners entitled to plead should be en-
rolled, etc., etc. 

(c) Where there is a compulsory system of dual agency at present, i.e., the Original Sides 
of Bengal and Bombay High Courts, it should be allowed to continue as recom-
mended, t'ide Statement of Objects and Reasons attached to the Bill. 

In respt~ct of clause (c) the Bar Committee while. anxious to protect genuine vested interests 
'Were aoo anxious that the ultimate decision on the question should be left to the Bar Council 
and the High Court, and therefore made tentatiye proposals to modify the existing rigoursin 
the system to be in force for ~e\'en years and after the expiry of that period gan liberty to the 
High Court and the Bar Council to make their own rules in that respect. 

The present legislation does not carry out these recommendations, and by sub-clause (4) to 
section 9 and by the pro,iso to sub-clause (1) of section 14 retains and continues the powers 
vested in the High Courts. Haying regard to the attitude taken up by those two High Courts 
all along I consider it mil be most unsafe to lea.e the discretion entirely in their hands. They 
are brought up in traditions which tend to a strong bias in fa,'our of continuing special procedure 
and practice for the Original Sides of the High Court and tAl prepossessions tOl\"ards certain 
sectioru of the Bar. The Bengal High Court ha"e been till .ery recently rigorously closing 
the door to its Original Sides to all but :t>arristers notmthstanding continued protest!! from 18i9 
om"ards, and but for the strong attitude taken up by the Bar Committee, I am doubtful if 
they would ha"e liberalised the rules e,'en to the small extent they did last year. In the opinions 
on the report of the Bar Committee and on this Bill both the High Courts ~till show signs of 
strong bias tol\"ards keeping up the distinctions. If the accepted object underlyingthe Bill, 
namely of ultimate disappearance of all distinctions and unification of the Bar is to be achieved, 
some pro,rjsion may be made in the Bill compelling the High Courts to re-examine the position 
after a certain period as recommended by die Bar Committee. The Bar Councils are 8UI'e to 
be established for these two High Courts. They will ha.e gained experience at the end of that 
period. Why should they not he given the power subject to pre\;ous sanction of the High 
Court to make rules in this re.qpect also? We will not have eradi('ated the eDsting sources of 
irritation and annoyance if we do not make some pro,ision to that effect. I therefore propose 
to add the words and figures" till the lst January, ]93.5" in suh-clause (4) of section 9 of the 
Bill as amended by the Select Committee between the words" :-:hall " and" be " in line 2 of 
that sub-claU&e. 

The second point which I ,dsh to discuss is the new pronsion introduced in the Select 
Co~ttee-in section 8 ginng the High Court the power to grant !!pecial indh;duall\"arrants of 
precedence. This is said to be a pro,ision to put it bluntly to enahle unlucky nominal seniors 
to earn their li';ng by instructing juniors. This is objectionable from my point of ,;ew. 
In a free profession every one takes his chance. The gr&\'e objection to it is that the High 
Court win be placecl in an 8wl-ward position hy haling to make im;dious distinctions. It is 
liable w be abused and misrepresented and misunderstood. I propose the omission of that 
addition, t,lde remarks of the Bar Committee in paragraph 36 of their report in regard to 8 

similar power exerd~ed by the Bombay High Comt. 

Tire 16th AUgll&1 1926. T. RANGACIL-\RIAR. 

I regret to ha,'e to put dOl\"n this note of my disagreement with such pro,isions of the Bill 
as affect the time respected right of pre·audience of the English bar. I maintain-

1. That a di!'ltinction does and ",ill exist in the t"'o cla~qt'9 of advocates. 

2. That no necessity has been made out for this change inasmuch a~ it is conceded that 
, this right is always and innriibly l\"aived in favour of superior practitioners, 

The Bill on which opinions of High' Courts were taken l\"as very different from the Bi!! 
which goes out of the Select Committee, and it is only right that the Government should circulate 
it aJrain before it is sent b .. fni'e the ~~mb!J. 

RAJ NARAIN. 
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I consider the Bill is absolutely unnecessary, since all that is contemplated by it can be 
done by the High Courts themselves. Dnder their Letters Patent the High Courts have powers to 
approve, admit and enroll advocates as they think fit and proper, nnd to make rules for the 
qualifications and admission of persons to be such advocates. This i:; no reason why their 
existing powers should be encroached on or interfered with. The High Court of Calcutta has 
already framed rules for the admission of advocateH, and it has already admitted oYer 150 
advocates from the va~ils and attorneys. The Calcutta Bar, the Incorporated La,," Society of 
Calcutta and the Calcutta High Court Judges support niy views. The Bengal Chamber of 
Commerce and the British Indian Association aTe, I understand, against this Bill. The 
Calcutta Bar-iLibrary Club are of opinion (1) that the proposed Act is unnecessary and un-
workable, (2) that the proposed Act if passed should have no application to Calcutta, and (3) that 
the barrister!' should be exempted from the operations of this Act. 

I am fully in agreement with the Bengal Government which has observed that uniformity 
must come before complete Self·government, and th6tas the Bar is not yet homogeneous, it is 
undesirable to entrust the Bar Council with complete powers of control oYer the -practitioners, 
and that in matters of discipline it is essential that full powers should be reserved to the High 
Court. 

I beg to make the following observations regarding certain claU5eS of the proposed Bill. 
Section 9, clause (b).-The powers to mah rules prescribing the qualifications of persons 

applying for admission as advocates should be resernd to the High Court. 
Section 9, clause (a).-The Bar Counci1should not be given the power to make rules for the 

hearing by the High Court of any objection preferred on behalf of the Bllr Council The High 
Court itself has the power to frame rules regulating its own procedure. 

SectioTl810-13.-Full powers should be reserved to the High Court in matters of discipline, 
and it may refer charges of unprofessional conduct to the Bar Council for their opinion. The 
Court should give notice to the Couneil of its intention to hold an inquiry into such charges, 60 
that the Council may be represented at the hearing. The Bar Council should ha\"'e power to 
bring cases of alleaed unprofessional conduct to the notice of the High Court. I agree with the 
general opinion that the District Court should not have any power to hold any inquiry. 

Section IS.-The rule-making power should be left to the High Court undisturbe~. 
S. C. GROSE. 



. I han~ .lIot IJlH) th~ Hdnllltage of attl:lH)in~ the Selec·t Committee meeting>- owing to un-
aVOIdable l'1T(,llm~t3n('es. I J,!enernll.,' n~rt'e with the "ie,,"~ t'xpres~('n In' nn- friend :!'IIr. S. C, 
Ghose. At the same time I ,,;sh to make the following obseryations ~- . 

It is ruther a bold step taken by the Committee in ignoring the opinions expressed hy the 
Gowmment of Bengal, Calcutta High Court, Calcutta Bar, Incorporated Law Society, Calcutta, 
Chamber of Commerce, British Indian Association and many other public bodies -alJ oyer the 
country. The ,;ews of the public and the majority of the people are against the Bill as framed. 
It is entirely an unnecessary piece of legislHtion as far 85 the Calcutta High Court is concerned. 

In view of the fact that the principle hitherto adopted by the Government to follow Reforms 
gradually, it would he rather unwise to do away with the distinction of the English Barristers 
and the Vakil Advocates, at the present juncture. The Benchers of the Inns of Court have 
already sent their opinion through their Council in England, that. the robe of the English Bar-
risters cannot be worn by the Advocates of India, as it would amount to misrepresentation 
for the Indian Advocates to dress themselves as English Barristers and appear to be 80 before 
the litigant puLlic. Imitation of a trade mark eyen is not alJowed in any country as legal, and 
the adoption of a Barrister's gown and Land by the Y skil Ad"ocates would not only be im~ 
proper but illegal. This Bill should haye definitely decided about it. 

I am of opinion that the right of pre-audience should not be taken away from Barristers 
and Advocates who do not act but plead only. If the Advocate who acts is engaged by clietlts 
to instruct an Advocate or Barrister who pleads only, it will be rather unprofessional and illegal 
for the said (acting) Advocat.e to claim his right of pre-audience, in case' he happened to be a 
senior, or in other words, his date of enrolment be earlier than the date of call of the Barrister 
(or Ad,'ocate who pleads only). If this it; not made clear, it will lower the standard and the 
dignity of the Bar. There are many Vakil Barristers already in the Calcutta High Court and 
else where in otber pro,;nces and their position ,..-ill be '-ery anomalous. Under the circum-
stances the profession will. lose superiority and the status of the Bar will be ",ery inferior in 
this country. ' 

The Bill as it has been adopted by the Select Committee should be circulated broadcast 
for further and additional opinion as the Bill has been considerably amended and altered in many 
details, and unless that is done, the main object of legislation, I "'enture to think, will be frus-
trated, and "'e shall ha",e to pass a Bill in a hurry against the yoice of the country. I do not 
at' all see why 8Dch speedy step6 should be taken by the Government at this short 8e88ion, 
when many ~Iemhers of this Assemhly will remain absent owing to fresh election which will be 
held very soon. 

K. AIDIED. 
Tht lith August, 1926. 

J agree with Mr. Rangachariar's note, and would add a few observations :-
(1) Clawe 4, .Mb-cUJtue (3).-The idea underlying this provision is that non-Barrister 

Advocates should not haye a preponderating representation on the Bar Councils 
in Calcutta and Bombay, I thought the power of nomination gi,-en to the 
High Court in sub-clause (1) of this clause was a sufficient safeguard against 
any such contingency. I cannot see my way to agree to this provision which will, 
in a manner, perpetuate the distinction between Barristers and Yakils that is 
sought to be remoyed. It may also in practice place the Yakils, at least in 
Calcutta, under an absolute domination of Barristers. 

(2) Clause 9, sllb·clau~e (4).-1 see no reason why the High Courts of Calcutta and Bombay 
should be IHt free to regulate absolutely the qualifications for admission to 
practise on their Original Sides. The rules so far framed by these two High 
Courts for the admission of Yakils, and other non-Barristers, as Ad",ocates en-
titled to plead on the Original Side, fall short of the unanimous recommendations 
of the Indian Bar Committee. It is ,..-ith great reluctance that I have to state 
that, so far a8 the Calcutta High Court is concerned, its attitude has been any-
thing but friendly towards the just claims of Yakils, and that, unless the position 
of Aih-ocates is precisely defined by legislation, the interests of the non-Barrister 
section are bound to suffer. 

I am prepared to support the In~ian Bar C-o~mittee'6 recommendations as.a whole, though 
they are disappointing on the qu(>stlon of, contmuance of the dual s!ste~ 111 Ca~cutta and 
Bombay. If, how(>ver, their rt'CommendatlO~ are to be. departed from.lD any matenal respec~, 
in the intf'rest of a sect.ion of the l(>gal professIOn, I conSider myself at liberty to urge the aboli-
UUII ul lhe ou .. l ti};Dklli .1tugi:thi:I. 

. K. C. NEOGY. 
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The B.ilI. as referred to the Select Committee did not contain clause 8, sub-clauses (3) to (7). 
I am of 0P.lDlOn that. th.ese sub-clauses materially alter the Bill so as to require its republication. 
The questton of ~eDlonty ~etween members of the English Bar inter 8e and those enrolled a8 
Advocates of a High Court 18 by no means an easy one. In England such seniority is governed 
by the date of call to. the Bar. It has been entirely ignored even in the case of Advocates being 
memb.ers of the Enghsh Bar who may be presumed to carry mth them the tradition and practice 
of theu own Bar and should have, therefore, been permitted to regulate their own seniority inter 
8e. I am not sure that the artificial rule now laid down will work even in the interests of the 
Vakil Advocates. Cases are known where A. Vakil Advocate though classed as a senior would 
be glad to be treated as a junior for the purpose of practice, and cases have occurred where a junior 
member of the Bar has outstripped his senior by reason of his superior intelligence, greater 
popul~~y and larger clientele, in which case it is only fair that he should be accorded a place 
of seDlonty. 1 am glad that the Select Committee ha\'e recognized this fact. But in limiting 
the e~eption only to individual cases it has not taken note of the fact that there is·a class of per-
sons who are equally entitled to seniority. In England King's Counsel and others recei\;ng a 
Warrant of Precedence and Doctors of Civil Law and Doctors of Laws are entitled to seniority 
over Barristers as such. I think the Universities should be consulted whether Doctors in the 
F.aculty of Law should not be accorded a place of seniority over others. It will encourage the 
higher and more scientific study of law and would otherwise be in the interests of the profession. 
Wbat I object to is the rigid crystallisation of the rule as to seniority which finds place in the 
clause under reference. I therefore think it necessary that the High Courts, the Universities 
and the public generally should be consulted on this added clause before the Bill is passed into 
law. 

2. I have some doubt whether the proviso to clause 4 making the Ad\'ocates General of 
Bengal, lladras and Bombay ex-officio Chairmen of the Bar Councils would find favour mth 
the Bar Associations directly afIected by it. I would therefore consult the Presidency Bar 
before enacting this clause. As regards the seniority of the Advocate General I understand 
that it is limited to cases in which he represents the GO\·-ernment. I should like to have the 
opinions of the Bar Associations of the Presidency-towns whether they are in favour of giving 
the seniority to the Ach·ocate General in all cases-that is to say, in cases other than those in 
which he represents Government. XO such seniority has yet been statutorily conferred upon him 
and it is a departure which should not be hastily made "ithout consulting the profession di-
rectly affected by it. On the whole the Bill has been \·ery materially altered and requires re-
pub;ication, and I am, therdure, unable to ('oncut in the recommendation of my honourable 
collt'agues made in the conclurlin!! paragraphs of their report. 

The 17th A u!lust 1926. H. H. GOGR. 

Clw(~e 4, 8I1b-dalls,· :~ nf tlie Rifl.-The amenclment in this clau~e wus introduced in the 
Select Committee at a rather latt' stage nno on further consideration I think it is not apt. 
'Thile T ha,'e no ohjection to the prinriple that for some time to come the Barrister element on 
the Origillill Side of the CalcuttA anci Bombay High Courtfl should as such be represente<l in the 
Bar Conneil, 1 do not think it riJ.!ht to la~· down without Rny r~triction of time any such rigid 
pro .... ision as that "of les.~ tJlflll one-half of the total representatives of the OrilZinal Side Advocates 
shall be Barristers. It is admitted in thl' report that the Barrister element will no douht 
tend to diminish with the course of time. That a minimum representation of not less than Qne-
half should be guarantE"ed h~· Statute to an element so bound t(, diminish is high1y incongruous. 

There is no renson why Barristers of Ireland shonlo not be incllloe(l in the amendment. 
It is necessary to insert the wonls "or Ireland" nfter .. Enf!land ". 

Clalue 8, 8ulH:lu',se 4.-1 do not agree to this clause which confers a power upon the H~gh 
Courts to make special orders for pre-audience in illdil'irlllal cases. On further consideratIOn 
I think our intention might be mRne clearer by substituting for them some fluch phrase as • in 
respect of indi,·idual acl~-ocates '. If an advocate is to he lifted out of the order of seniority 
pennanently. hOl\" is hi!'; po~ition to be determined with reference to oth~r advocates who do 
not 'Wish to forego their seniority l The exerei~e of this po,,"er would endently be based on 
personal grounds and not on principle. ~-\n~' ~xercise of the pol\"er o~ person.al grounds .m~t 
necessarily partake of an arbitrary and .1D.ndlOus charact~r. Th~ o?Jert wInch the m8)0r.tty 
have in \;ew ,,,ill be hest attained b~· pro\,dlllg for the creation of Kmg s Conn!"el. The que!"hon 
of pre-audience 85 hl'tween st',·ernl counsel appearing on the same Side is h~t left to the mutual 
consent and understanding of the counsel engaged. 

CI(JI($e 9.-1 do not think the power to prl'scribe qualifications should be gi\"en to the High 
Courts in such Inrrre terms ns to entitle them e'-en to prescribe a call to the bar in the rnited 
Kingdom as a nec;ssnryqualification for prnc~ice on the Original ~ide. I "oul~ add.a proviso to 
the effect that it shall not be open to the Hl~h Courts to preSCribe as a qllahficatton that the 
applicant shoulll be a Barrister. 

Sal LA ; 

The lith A "!l".<', T9"!6. 
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[As AMEl."DED BY THE SELECT COmUTI'EE.] 

[Words printed in italics indicate the 
amendments suggested by the Com-
mittee.] . 

A 

BILL 

TO 

Pr01,ide for the C()ns~itution of Bar CouncilB in 
British Il1flia and for other purposeJt. 

WHEREAS it is expedient to provide for the 
constitution and incorporation of Bar Councils 
for certain Courts in British India, to confer 
powers and impose duties on such Bar Councils, 
and to consolidate and amend the law relatiJig to 
It-gal pracl1"ti01,ers entitled to prodiu in such 
Courts; It is hereby enacted as follows:-

Preliminary. 
1. (1) This Act may be caned the Indian Bar 
Short title, extent, np· Councils Act 1926 

plication and corumf'nce· ,. 
_nt. 

(2) It extends to the whole of Britll;h India, 
and shall Bpply to the High Courts of Judicature 
at Fort William in Bengal, and at Madras, 
Bombay, Allahabad, Patna and Rangoon and to 
such other High Courts within the meaning of 
clause (24) of "ection 3 of the General Clauses 
Act, 1897, as the GOH·rnor General in Council X of 1897. 
may. by notification in the Gaz~tte of India, 
deci~re -to be High Courts to which this Act 
applies. 

(.3) This 8ection and sections 2, 17, 18 alld 19 
shall come into force at once; and the Governor 
General in Council may. by notification in the 
Gazette of India, direct that the otheT provisions 
of this Act, or any pro,;sion thereof specified in 
the notification, shall come into force in respect of 
any High C-ourt to which this Act applies on 
such date as he may by the notification appoint. 

2. In this Act, unless there is anything repug-
nant in the suhject or 

Interp~tion. context,-

(u) .. advocate" menns an advocate entered 
ic the roll of advocates of a High 
Court under the provisions of this 
Act; 

(b) .. Ad"ocate-General" includes, wht're 
there i!'l no Advocate-General, th~ 
Goyernment Advocate and, where 
there is no Advocate-General or Gov-
ernment Advocnte, such officer as the 
Local Government may declare to be 
the Advocate-General for the purposes 
of this Act; 

(,;) "High Court" means a High Court to 
which this Act applies;. and 

(d) "pre!lcribed" means prescribed by rules 
made under this Act. 

COJlstitiltion of Bar Councils. 
3. (I) FtJr every High" Co~ & Bar Council 

shall be constituted. in the 
~lulion &lid iDcor- ........ nn .... 1 "hp1"I'\'nllft#.Y' 

pcntioD .If Bar CouDciia. ;idei""-!':-:-- -~._." l"~ 
• -. _ :Jr!: eo··· 

mllLD 



(2) Every Bar Council .0 constituted ehall be 
a body corporate having perpetual succeesionand a 
common seal with power to acquire and hold 
property, both moveable and immoveable, and 
to contract, and ehall by the name of the Bar 
Council of the High Court for which it has been 
cOJUltituted eue and be sued. 

4. (1) Every Bar Council ehaU consist of 
CompolitioD of Bar CoUll" fifteen members, of .il.. whom-

(a) one ahall be the Advocate-General; 
(b) four shall be persons nominated by the ~ 

High Court, oj ~hom not more than two 
may be Judges of tIaal Court; and 

(e) ten IIhall be elected by the advocates of the 
High Court from amongst their number. 

(2) Of the elected memb~rs of every Bar 
Council, not less than five ahall be persons who 
ha,,"e for not less than ten years been entitled as 
of right to practia'l in the High Court for which 
the Bar Council has been constituted. 

(.1) Of the elt"cted members of the Bar Councils 
to be constituted for the High Courts of Judic&ture 
at Fort William in Bengal and at Bomhaj, 8uch 
proportion u the High Court may direct in each 
case shall be persons 1'-·ho have, for auch minimum 
period as the High Court may dp.termine, been 
entitled to practise in the High Court in the 
exercise of its origina.l jurilldit'tion, alld 1I0t Ie? 
t."an oM-Aa1f of tA, tolal ttumber of IUcl& perSOlH 
.hal! be barmkr. of England 0." mem~e" of tJ.e 
Facully of Atit.'OCatef in Scotland. 

(-I) There shall be a Chairman and Yice-Chnir-
man of each BlLr Council elected by the Council 
in such manner as ma.y be prescribed: 

Provided that the Ad voca.ltl-General oj Be'lgal, 
Malra, and Bo.nba:J ,hall be Chairmen ex-o.Jficio, 
rupeair:el!l, of the Bar Council4 collltlluUd for tlI~ 
High Courtf of Judicature at Fort William i" 
Benqal, at .. Vadras and al Bombay. 

5·. (1). Notwitiu!tanJing anything containt"d in 
Special proriaiOIl8~. dau'le (?) ohub-section (I) 

ganling constitution of Mdt of sp.ction 4, the electf'd 
.Bar Couneil.. ruemben of the first Bar 
COuncil constituted under this Act for Any High 
Court shall be clt>Cted by and from amongst 
the an voea tp.s , vakih and ple-aaers who Are on 
the date uf tae election entitled as of right t.& 
practisl! in the High Court. 

(2) The terms of office of the nominated and 
l"ll!ded members of any EUch first Bar Council ahall 
be three yeRrs from the da.te or the first ll1t'eting 
of thp. Council. 
. 6. (l~ Rilles, con."!liEltent with this ,\ct, may 

Power to mal;e rule-a be made to provide for 
~I!&rding con .. titution a.nll the follm\"ing matters,. 
procedure 01 Bar CounCil... namely:-

(a) the manner in which elections of members. 
of the Bar Council shall be held; the 
method of detennining, in accord-
ance with the provisions of !!Db-Sec-
tions (:?) and p) of section 4, the 
candidates who shall be declared to 
have been elected; the manner in 
which the result of elections shall be 
published; &UU the manner in whi<:h. 
and the authority by which doubt&. 
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and di~put-es a5 to the validity of 
an election f:hall be finally decide'd ; 

(b) the terDls of office of nominated aDd 
e1ectt·d members of the Council; 

(c) the filling of casual "llc8nciu in the 
Council; 

(d) the convening of meetings of the Council, 
and the quorum necessary for the 

, transaction of busineu thereat; 
(e) the manner of dectjotl and the respective term. 

oj o.ffice oj the CIIQinllan, in caBeB tehere 
the Chainllan is to be elected, and oj the 
Vice-Chainnan; and 

(j) any matter incidental or ancillary to any 
of the foregoing matt~rs. 

(2) TI,c first rulca wIder tllis Bection shaU be 
mndc b!l the High COllrt, but tI,e Bar Council 
fIIOY t},crcafler, teitl! tI,e preriolls lI'lnction of the 
H1gh Court, add to, amend or rescind any rulu 
so mnde. 

(.3) Xo election of a ruem:":c: (lr members to 
the Council shall be called in question on the 
ground that due notice thereof has not been gi¥en 
to any person entitled to n·te ther~at, if notice 
of the date fixed for the ei cti.:m has, not less 
than thirty days Lefore that uu.te, been publi he,l 
in the local official Gazette d the pro\;nce, or of 
each proyinct', as the case mEtr be, in which the 
High Court exercist>8 jurisdi,:,~i(\n, 

(4) Rules made under cl~.::..s~ (~) of sub-sec-
tion (1) ma~' pro,ide for the retirement of mem-
bers from office by rotation and for the manner 
in which the order d such retirement shall b-e 
determined. 

7. The Bar Coun~ il may make bye-laws con-
sistent with this Act 'and 

Po ... ~r of Bar Coundla 
to make bye.lan, any rules made thereunder 

to provide for any of the 
following matters, namely ;-

(0) the appointment of such ministerial 
officers and SeT\ants as the Bar C<>un-
cil may deem necessary, and the pay 
and allowances and other condit one 
of sen;ce of such officers and ser-
yants; and 

(b) the appointment and constitution of 
Committees of the Council, the proce-
dure of such Committees, and the 
determination of the powers or duties 
of the Council which may be dele-
ga ted to such Committees, 

Admission and ~rolt)lcnt of adt"OCOtel. 
8., (1) No person shall he entitled as of right 

to practise· in any High 
Enrolm~nt of ad"ocatu, Court, unless his name is 

entered in the roll of the 
advocates of the High Court maintained under 
this Act: 

Provided that nothing in thill sub-section shaD 
apply to any attorney of the High Court. 

(2) T'M Bigh Court shall prepare and main-
tain a roll of ad,·ocates of the High Court in 
which ahall be entered the names of-

(a) all per80Da who were, aa advocates, vakiJa . . or pleaders, entitled u of right to 



practise in the High Court imme-
diately before the date on which this 
section comea into force in reapect 
thereof; and 

(b) all other persona who have been admitted 
to be advocates of the High Court 
under this Act: 

Provided that 8uch persona shan have paid 
in respect of enrolment the st&mp-duty, if any, 
chargeable under the Indian Stamp Act, 1899, U of 189D. 
and a Jee, payable to tAt Bar Council, tchieh .naU 
be ttn rU1Jeel in tht cale oj tAt pet'lOn. ref«Te4 to 
in ciault (a) alld in othtT easa ,uch amount 
(U mtly be pruenbed. 

(3) Entna in the roll ,nail be mcuk in t'M order 
of .eniorily, and tAt 'Oliority of eacJa ad~ "'aU 
be ddennined by tht dale of hi. admiuion to be an 
adVOCtJle or, in 1M ~ oj a per.em reJent!il to ift 
clawe (a) of .ub-,eclion (2), by tAt dale of hi, 
admiuiOft to be an adt'OCClte, m1.:il or 1 katkr, a. tht 
ca.e may be, of tht High Court. 

(4) Subject to any .pecial oratr. tDhich the 
HighCouTC may tJainkjil to tnGUiniftdividualCOlel, 

..... tAt ruptdire rig"" oj prt-4udience oj adrocatu of 
the High Court ,hall be adcnHined by ~niorit!l : 

PrOf1ided tlwl 1M Aaoocau-Gelleral .haU hat'e 
prt-audience ot~r aU other aarocalu, and King', 
COllllllel .hallhat-e pre--audience ot°~ all adr;ocate, 
excepl tAt Adl'ocate·Gelleml. 

(5) The High COllrt .naU iSlut a cerlificau of 
enrolment to et'try person enTolled Wider tAi • 
• edUm. 

o (6) The High Court .JuJU 'fmd to 'he Bar Council 
a copy oj the roll as preparecl ullder tJlill .ection, 
and dall th~eafter co""lIImirote to the Bar Council 
aU alJeralio,,, ill, and uJdi/wnll to, the roll a, ,oon (JI 

ihe laDle lulL'e bern made 0 

(7) The Bar Coul/eil ,hall tllter it, the copy oj the 
-roll aU alterationl and additioRl .0 communicated 
to it. 

9. (1) The Bar Council may, with the previola 
unction of the High 

QaalillcatioD.l and ad· C k I 
miuiOD of ad\"ocat~ ourt, Ina'e ru es to re-

gulate the admission of 
persom to be ad"ocates of the High Court: 

Pror;ided that .lIen rulel ,Jlall not limit or in 
any way affect the poI/ocr of tile High Court 
to refille adllli"ion to any perlon at its di6Cre. 
tion. -

(2) In particular and without prejudice to the 
generality of the foregoing power, 8uch rules shall 
rrovide for the following matters, namely :_ 

.(al tb~ qualifications· to be pos:,essed bv 
persOD3 applying for admission as 

o advocate:! ; 

(b) the form and manner in which applica. 
tions shall be made to the HitTh Court 
for IIdmi!.iion ; 0 

(c) the gi"jug of notice by the Hi .. h C~urt 
to the Bar Council of all su~happli
cations; 
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(d) the bearing by the High Court of anv 
objection preferred on behalf of the 
Bar Council to the admission of any 
applicant: alld 

(e) the eharging of fees payable to the Bar 
Conne-ii in re!'l't'ct of enrolment. 

(3) Rules maoe under this· section shall pro-
,"iue that no woman shalJ he disqualified for 
admi,sion to be an adyOC'at~ by reason only of her 
sex. 

(.J) Sot/ling i! (his sedioll 0.- in a':Y other 
provision oj tltis Act shall be (len/led to limit 
or ilL art.'! tea!1 affect the potJJe'8 oj 1M High 
Co/(rl8 oj Ju TiMt",e at Fo·t W iliam in Btmgal 
alld at Bombay to lYC'OC ,be tIll! qllalificatio/iS to be 
POSReSSe1 b!l per"'ol/o: app'ljillg to practise in tlwle 
High COl/Its re<peclively ill the exe.cile oj tAeir 
original ji1risllic-tiQ!I f)' (lte pou:e"s oj those High 
COllrts to gra·,t or ref··se, as they think fit, any ~ua. 
application. 

.11 isrOllduct. 
to. (1) The' High Court may, in t.he manner 

P . h • f d hereinafter provided. ra-uru- meutjO : ~OClt· • d 
for 11I1~conduct. pnmsn , suspend or re-

moye from practice any 
ach'OC'ate of the High Court whom it finds guilty 
of pTofession8~ or other misconduct. 

(i) r pon receipt of a complaint made to it 
by any Court or by the Bar Council or by any 
other person that any such ad"oeate has been 
guilty of )II i.~onc!uct, the High Court shall. if it 
doe!\ not summRrily rt'ject the complaint, refer 
the case for inquiry either to the Bar Council 
or, after cO)lslIltatiOll Icit}, the Bar C:Ju"cil, to the 
Court oj a District Judge ("'"ei.~,aJtn referred 
to as a DiRtrict Court), and may of its own motion 
so refer any C88e in which it he~ otherwise reason 
to helie,-e that any such advoeate has been so 
guilty. 

11. (1) "'here any caFe i!! refep-ed for inlJuiry 
to the Bar Council under 

Tribunal of Bnr Coun- ~ection 10, the caSt: shall 
cil_ lw inquired into by a 

Committee of the Bar 
Council (hereinnfter referroo to as the Tribunal). 

(2) The Tribunal shall ('onsist of not less than 
three alul not more than fh'e members of the Rar 
Council nppointed for the rurpo~p of the inquiry 
by the Chief Justic."f' or Chief Judge of the High 
Court, and one of tht' mf'mht-rs !i0 appointffi Fhall 
be Rppointed to bt' the PresidE'nt of tllt' TrihlwaJ. 

12. (1) The High Court ~h811 make rules to 
. . " IJres('ribe the procedure to 

Procedure In lDqUInea. b .. {ollowt'd by TlibUlJalB 
and by District COUTts, respectiv('ly, in the ('on-
duct of inquirit's referred undt'r section 10. 

(?) The finding of a Tribunal on an inquiry 
referred to the Bar Council under ~ection 10 shall 
be forwarded to the 1Iigh Court througb the Bar 
Council, and the finding of a District Court on 
Fueh an inquiry shall bE' font'arded dirt"ct to the 
High Court "'hicb shall raUFe a copy thereof to 
be sent to the Bar Council. 

(3) On receipt of the finding, the High Court 
shall fix a dat-4" for the hearing oi thl' raRe 
and shall cause notice of the day 80 bed to be 
JOllLD 



given to the advocate concerned and to the B3f 
Council and to the Advocate-Gt"neral, and shall 
afford the advocate concerned and" the" Bar 
Council and the Ad"ocate-General an 0PI,ortu-
nity of heing heard Lefort orders art" passed in the 
Cl\lSe. 

(4) The High Court may thereafter eith~r pasa 
.ucla final orders in the case cu it thinb fit or refer 
it back for further inquiry to the Tribunal througl. 
the Bar Council or to the DUlrict Court, as the 
case may be. and, upon receil't of the finding nIter 
luch further inquiry, deal with the case in the 
manner proyided in sub-Hection (3) alld pall fiPlal 
ortUr' thereon. 

(5) In paning final ordtT, 1M High Court may 
ptUl lUCk order tU regards the paymerrt oj th~ 
co." oj the ifequiry and oj ,]a husring in 1M H ig/a o aun a, it tJai7l'h fit. 

(6) The High Oourt tnay. oj ill O1DJI motion or Oft 
application mrrrle to it in thil beAalf. ret;e1D any 
order palled u'A·lu ,ub-,«:ti07l (I) or aub-,ection (5) 
and maililain. va,yor ruciJUl the lOme, as it thinu 
fit· 

(7) When any ad,,-ocate is reprimanned or 
luspended under this Act, a record of the punish-
ment shall be entered against his name in the roll 
of advocates of the High Court, and when an 
advocate is remo,·ed from practice hia name shall 
forthwitb bt" struck off the roll; ar d the ceTti.ficaU 
of any adl"OCate 80 81f&pt!mled or re7)/ol~(l ,hall ~ 
reoaUed. 

13. (1) For the purpose! of any such inqUiry 
as aforesairl., a Tribunal or 

Powers of the Triuunal a Di,trict Court sbal1 
aDd Court. in inquiries. have the eBme po,,·ers as 

are vestp.d in II C.()urt 
Vof 1908. under the Code of Ci,;l Procedure, 1908, in rcsllect 

of the follo\nng matters, namely :-
(a) enforcing the nttl'nrlance of any l'erson 

and examining him upon oath, 
(b) compelling the production oC documents, 

and 
(c) isauing commissions for the examination 

of q-itnesses : 
Provided that tJae Tribunal .naU ftot laans 

powr &0 reqllire tAe attendance of the prending 
oJlicer oj any CO'lft ,at"e with tAe prelliol l , sanction 
oj the High Court or, ill the ra.e of all officer oj a 
Oriminal Of Ret·elllte COltTt. oj the Local GOl>enJ-
ment 

(?) E\"f'r~· such imluirr shnh be deenH'd to be 
a judicial proceeding " .. ithin the meanin~ of 

XL'- f I'" o. sections 19:\ nnd 2:!8 oC tbp. Inclin~ PennI Corle; 
o and " Tribunnl shall he deemed to bt' a f'ivil 

Court for tb~ l'urpo~es of ('ectiolls 480, 48:1 and 
y of 18~8. 485 of the Codl! of Crimirial Procedure" 18~8. 

(."~) For" the pllrpo~e of t"nforcing the 8 ttl'ndnnce 
of any pl!r~on lind l'xanlilling him upon oath or 
of compl·lIing the production of documents or of 
;S811 ill!! Cf)mll,i.~$;ol/"~-

(II) the lornl limit~ of the jurisdirti(\n of Ii 
Trihunn! :dt:lll be tlal}!I(' of tht~ jurisdic-
tion of tltt' High Court by which the Tri-
bunn1 hali h~n cOIl~titllt('d ; alld 

(0\ fl I"il~III,"1 ,'''l!) $t."uJ lu nil!} Cil"il CUllrl 
,,,, "'"/1"'1 .i ''';$(1 ie' JOIl ill tlt~ ,Hacc ,r-/u·rt lite 
1",.,//1''''': j.; 1;;lIill9 all!J SllI/,il/OWi or oIllf~' 
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JJrOC{,S8 fnr the aUendance of a witness or 
the 1JT(x/uclioll of a doclmumt required by 
the Tribunal, or any oommi8aUm which tt. 
de.~ircs tQ i.~sue, and tlu~ Civil Court ,hall 
seT/'C sl/cll process or issue 8uch commis-
sion, as ti,e case may be, and mayenjorr:;e 
any .'1uch process as if it were a process fOT 
attenria7lce or production before itself. 

(4) Proceedings before a Tribunal or a DiAtria 
'Court in any such inquiry shall be deemed to be 
civil procepdings for the purpost>s of section 
132 of the Indian Eyidence Act, ]872, and the 
'pronsions of that section shall apply accordingly. 

M i.,ce1.laneous. 

14. (1) An advocate shall he entitled &8 of 
Ri~ht of ad"OC'atell to right to practise--

: I'T.~tise. 

(a) BUbject to the provisions of sub-section (4) of 
section 9, in the High Court of which he 
is An ad\'ocate, and 

(b) sa Ye 8: otherwise' pronded by 8ub-section 
(2) or by or under any other law for 
the timf'! bciTU! in force, in anr- other 
Court in Briti;h India afd be{~re any 
other Tribunal or person legally autho-
ri!'l-d to take e,;dencc, and 

(c) before any other a,;tllority or person before 
whom slIch advocate i8 by or under the 
law for the time being in fOTU entitled to 
p racti.'1e. 

(2) Where rule-II have been made by any High 
'Court within the meaning of clause (24) of section 

I of 1872. 

3 of the General ClaU8e8 Act 1897, or in the cue X of 1897 
of a High Court for which 8 Bar Council has been . 
constituted under this Art, by ~h Bar Council 
under section 15, f'egulatt'ng tile Ct11UiIiWm 8Ubject to 
tDhicl& adOOOCJt.es of otAeT Big" Courts may· be per-
mitted to practue in the High Court, .'Vi:A advocatu 
shall not be entitled to practise tllerein otherwise 
than subject to 8uch conditions. 

16. A BRr Council may, \\;t.h the previous 
sanction of the High ~.urt 

~neral })()1II'er of Bar for which it is c.onstituted, 
. COUDcils to make rules. make rules consistent with 

tlUlI Act to pro\;de for and 
~egulate any of the following matters, namely :-

(fl) the ;;ghI8 nnd duties of the advocates of 
the High Court and their discipline aDd 
profe~!liona 1 conduct; 

(h) the conditiOn! suhject to which advocates 
of other High Conrts may be pennitted 
to practise in the High Court ; 

,(c) the giving of facilities for legal educa-
tion anti trainiflg, and the holding and 
conduct of examinations by the Bar 
Council ; 

{d) the charging of fees payable to the Bar 
Council in respect of the enjoyment 
of educational facilities pro\;ded, or 
of the right to appear at examinations 
held. by the Bar Council ; 

(e) the ,"~t"lmt and ma1.agemettt of ti,t fllnu 
of the Bo.'r (,'ounc,i: nnd 
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(j) any other matter in re8pect oj tl:hich the' 
High Court ma!J require rule. to be made 
ulldu thi, 8ection. 

16. The High Court shall make rules for 
fixiD~ and regulating by-

Power to 6:1[ fee. payable ttuatlon or ol"eru:ise the 
..... coati. f hI . ees paya e 8S costs hy 
any party lD. respect of the fees of his adversary's 
ad~ocate upon all proceedings in the High o,urt 
or m any Court subordinate thereto. 

- 17. No .uit or other legal proceeding shall lie 
]"deOtlNi'r arpin.' 1,,111 again.t a Bar Cou1Icil or-

prot'ftdill'" any CommiUe~, T,ib",.al 
or member oJ a Bar COI/Jl-

eil Jor allY act in 9noojuilh dOlle or i,.fttldt-rl to be 
doue in pursuallce oj the pror:18iOfl. oj tlti. Act or 
oj any rule made tJ,erfUndcr. 

18. All rules made under this Act shall be. 
Publi . of I published in the local ratlOD ru ea. ffi . 

. . 0 clal Gazette of th~ pro-
vm~e, or of e~ch provlDce, as the case may he, in 
whIch the HIgh Court hy which or with whose 
sanction the rules are made exercises jurisdiction. 

19. (1) When sections 8 to 16 come into force in 
respect of any High Court, 

AmeDdment of enact· any enactment m t: _ ment., etc. . en Ion 
ed m the first column 

• of the Schedule which is in force in any pro-
vince in which the High Court e~ercises juris-
diction shall, for the purpose of its application to 
that province, be amended t~ the extent and 
in the mannf'T 'Jpecified in the second column of the 
Schedule. 

(2) When sections 8 to 16 come into force -
in respect of any High Court of Judicature-
established b'\" Letters Patent, this Act shall have 
effect in resPect of such Court notwithstanding 
anything contained in such Letters Patent, and 
such Letters Patent shall, in 80 far as they fire 
iflccm&Utelll Icitll this Acl Of fin!! rllle.t; made there-
under, be deemed to have been repealed. 
- (3) When sections 8 to 16 come into force-

in respect of the High Court of Judicature at 
Bombay, the Bombay Pleaders' Act, 1920, 
tzcept .edioJl 7 ther~f, shall cease to apply to or 
in respect of any person enrolled as an advocate 
of the High Court under this Act, and nothing in 
that Act shall be deemed to authorise the 
admiasion or enrolment of any person as a ,"akil 
or pleader of the High Court. 

(4) When this Act lias come into Jorce in r~sptct· 
oj any Hi9h Court, allY prot-inon oj any other tft· 
octment (W a"!J order, 8clumle, rule, fonn or bye-law: 
made thereunder, 1('hieh 1rll$ brjore that date applic--
able to adt:ocfllt3, t"Clk11s or pleaJt!r8 t,ltitled to 
practise ill suel, Hiyl, COllrt shall, unless sttch a 
oon.truclio'l i. repllgnant to the COtltut or to any 
proVisiOll t"ade b!J or tmdt!r this Act, be construed . 
as applyi"g to '.JdL·oc(ftes oj the Big}, Court. 
enrolled wuler this Act. 



9 i 

THE SCHEDULE. 

(See section 19). 
~IENDME~;T OF ENACTMENTS. 

Enactmenh 
amend,,!!. 

The Leg&! fract!· 
tloDerI Aet., 1879. 

The Indian Stamp 
.Act. 1899. 

The lIadru Btamp 
(Amendment) Aot, 
111%2. 

The Benaal8tamp 
(Amendment) Act, 
1922. 

Th., Indian Stamp 
(Punjab Amend· 
n:ent) Act, 1922. 

. . 

Extnnt and manner 
of amen:l.n'nt. 

(1) In ~on', after the wordI 
.. lII;th the permiuion of the Oourt tt 
the wLlrda and figures .. or. in the 
C&i6 cd a Hi@h Court in napea' of 
",hich the Indian Bar CouncilB Aet. 
1926, ia in fonlet lubject. to rulea 
made under that Act" aha1l be 
inserted. 

(2) In IeCtion 6, claUIletl (a) and (b). 
after the .-oro. C' Royal Charter .. 
the ~Ord8 and figuree .. in respect of 
.-hicb the Indian Bar Counw 
Act, 11126, is not in force " ahall be 
iD8ertPd. . 

(3) To spc-tilln 38 the foDo..-ing wordl 
and liglln'll shall be added. 
name)" :-

.. and, exct'pt al pro'l'ided by Bee-
tion 36, nothing in this Aet 
applies to persona enrolled 
&8 ad'\'ocates of any High 
Court under the Iudian Bar 
Councila Aet,1926." 

(4) In ___ tion 41, lub-aection (1). 
after the .-orda" Roval Chart~r" 
the 'lrordl and figures .: in rMpeet of 
.-hich the Indian Bar Councila Act, 
1921\, i- not in force" ahaIl be 
i IUlE'rt ed. 

In .\rtic-I" :10 of the Firot Schedule 
after the .-orela .. High Court" • 
yhere they fir'" occur. the warda 
aDd ~ .. under the IDdian Bar 
C01IDciiB Act, 1926, or" Ihan be 
iDBert.eci 

In Article 2li of Schedule lA. after 
the 'lrordR .. High Court," where 
thl'Yfinot occur, the 'lrarda and figures 
.. under the Indian Bar Counaila 
Act, 1926, or" ahaIl be inIIerted.. 

In Article 30 of Schedule lAo after 
the worda II High Court," whera 
the-,\, first occur, the 'lrorda and 
fig1iree .. under the Indian Bar 
C.ouncilll Act, 1926, or" sh'D be 
iD8erted. 

In Article 30 of Schedule lA, after 
the- worda .c High Court," 'lrhere 
the'\' first occur, the .-orda and 
figW-e. .. und:r the Indian Bar 
Councils Aot, 1926. or" ahall be 
m.erted. 

The Aaam Stamp I In Article 30 of Schedule lA, aLftel' 
(Amendment) Act,' the- ,,"orru. .. High Court," where 
1922. thev first occur, the ... orch and 

figuTeto .. under the Indian Bar 
Councill Act, 1926. or" lhall be 
inserted. 
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